IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.
0.A,N0.626 of 1994.

Batween Déted: 30.8.1995,

M. Jagarnatham Y see Applicant
And

1., General Mamager, South Central Railway, Secumderahad.

2. Superintemdent, Primtings, south Central Railway, Secumderabad.

| Regpendents.

-

sri. K.X.Chakravarthy

Coumsel for thé Appiicant

Coursel fer the Respendents . sri. J.giddaiah, sC fer Rlys.

CORAM!:

Hem'ble Mr., A.B,.Gerthi, Administrative Member

C@mtd:...z/—




B.A.626/94, - Dt., of Decision: 30~08-95,

~

ORDER

I As per Hon'ble Shri A.B, Gorthi, Member {Admn.) 1}

Ié this DA the prayer is for a dirsction to the
re3pondents to rgvise the pension of the petitioner from
Rs.440/%0 Rl 540/~ per month with eppect Prom 01-07-1994)

and alsc pay him the 8pppnps.

2e The applicent while working under thas Superintendant,
Printing,, South Centrsl Railway, Secunderabad ygs Ordered to
be retired on superannuation based on g wrong date of birth
recorded in his sgpvics record. Aggrieyed by the same hs

Piled W.P.M.P. 4580/72 wherein the High Court 6f A.P. granted
stay of the order of retir@mant£>ngﬁﬁféggﬁﬁﬁii;?hﬁ continusd
in service beyond us—n7-19§§ till 30-06-1974. The W.P. was
dismissed for the reason that it had become infructuous. The

) [Rens

applicant thusiapproachad the Labour Court, Hyderabazd, undar
segction 33{2) of the Industrial Dispute Act 1347 cléiming thal
1&é§é}3ry benefits glvet to himi After hearing lioerned counsel
for both the parties the Labour Court dirscted the réspcndants
to pay the applicant tEE aﬁount?dua to him within two months

from the date of the ssid ordar,.

J. Relevent portion of ths crder of the Labour Court
in CMP.No.317? of 1978 is reproduced bslow:=
"lindar tﬁgs& circumstances I am of thavnpinion‘
that having extracted the work from 0?7-07-1972
till 30-06-1974, the Managemant gcannot eall b;ck
on peseribing his sprvices during thet period as
inegPpentive sppvice znd deprive him of his legai

wenaefits, i.g., the differzsnce of gratuity amounting



-3

to Rs.2,012/-, differance of pension prom 01-07-1974
to 11-07-1978 of Rs., 3,024/=- . and difference of D.A.
on pension of Rs, 1,000/-. Thsreforas, I am of the
@pinion that he is entitled in all to a sum of |

Rs.ﬁ,aaﬁ—oa(-."

4, The vary fact that the Labour Court directed

‘difPerancs of pension from 01-07-1974 to 31=07-1978, amcunting

to Rs,3,024/-, to bs paid to the spplicant, would clasrly

indicate that the pension of the applicant was to be raisedf
e sad .

revised. The actual amount nﬁﬁpenSinn to which the applicant

becdme =sntitled has not been gtated ln tha order of the Labour

Court,

Se Learned counsel Por the applicant contsnds that
what all [is left to be donz is that keeping the order of

tha Labour Court as the Foundationj,thg/pespondents ars
required to re-fix the pension of the applicant, 1 find
substential merit in the arqument sdyanced by ths applicant's
counsel. Heard learmed counssl for the réspondents 8lsa0.
Keeping in uiéu the prayer of the applicent and the facts

and circumstanc=s of the casa}I fFind no usaful purpose would
be sepryed by Purther adjourning this cass msraly for the
purpose of obtaining higlccunterg]afﬁidavit. This 0A was
admitted as éarly as 15’07-1994 and despite seyeral opportunityes
given to the respondents,they did not coms up Tz;iﬁz counter
affidavit.

Se The judgsment of the Labour Court di. 23rd July
1980 is final =nd has been complied with Ey the respondants.

In view of this the regpest nf the applicant in tha 0A has to

be allowsd by the respondents, The 0OA is therefors disposed of

y



—linn

with a dirsction to theqfégpundents to revise the pension

of the applicant taking into consideration the order dated
23rd July 1980 of the Labour Court, Hyderabszd in CMP.No.

317 of 1978. The said Pixation uwill be profarma but arreaps
arising Prom such payision of pension will he agmissible to
tha applicant anly with effect Prom First April 19393, iew,

5 P © hat
one year prior to ths date of filing this 04, S

7 The DA is ordsrad accordingly. No costs.

(A.B, Gorthi
Mamber (Admn.)

- Datsd : The 30th Aunust 1995, }%ﬂﬂ%ﬁ" o
c 1 ety
(Diceted in Open Lourt) Beputy RegistE?E(Judl_)

Copy te:-

1.

Z.Spgup&rintendent, Printimgs, South Central Railway, Secunderabad.

General Manager, South Central Railway, Secunderabad..

3. One cepy to Sri. K.K.Chakravarthy, advecate, CAT, Hyd;
4. Ome cepy to gri. J.Siddaiah, sC for Rlys, CAT, Hyd.

5. One cepy to Library, CAT, Hyd.

6, One gpars cepy.
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IN THE CENTRAL ADMINTISTRATIVE TRIRUNAL
HYDERABAD. BEMCH AT HYDRRARAD.

‘COMPARED RBY

HON'RLE MR. A.B. GORTHI, ADMINISTRA-

- TTVE MEMBER. '

DATE

D: Zﬁqfiz, . 1995,

O.A;NO. . GZG/Q‘{

- RBANOS

Wiy syl W _ )

~

ADM{TTED AND INTERIM DIRECTIONS TemiEn,

ALLOWED.

SPOZED OF WITH DIRSECTIONS.
" DISKIZSED.

SED AS WITHDRAWN.

- DISMISYED FOR DEFAULT,

o o g@@/ Y

Contral Administratiyg T
DE SPATCH

1| SEP1935 NR
| ;HYDERABAD PENCH;

bkt =S TV






